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CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAH 4B AD BENCH : ALLAHABAD

ORIGINAL APPLICATION 10,948 OF 1927
ALLAHABAD THIS THE STH DAY OF AUGUST,2003

HON'BLE K4J GEN K.K. SRIVASTAVA ,MEMBER-4
HON'BLE_KRS. MEEB2 CHHIBBER MEVBEB=J _____

1, Jeil Nereyen Tripethi,
Son of Shri Rem Krishen Tripsthi,
Recident of Reilwey Colony,
Keeh1 Kelen, Teheil Chhete,
District-krthure.

2e Redhe Kent Dixit, - f
con of Shri Ghendre Bhen Dixit,
Reeident of Reilwey Colony,
Keshi Kelen, Teheil,
Chhete, District-Mathure,.

Smt Lajje Devi Dixit,

eged sbout 55 years,

widow of lete Redhre Kent Dixit,

R/0 13-4 M,TI,G. Keden Viher,Refinerv,

Kethure,
ti-ttitnnor-....ﬂpplicents
(By Advocrte Shri 4.K. Goyel) /
Versus - ////j

Je Tnion of Indie,
through Secretery,
Minictry of Rellweye,
Reil Bhayen,

TIG‘.-J DE"M’I il

e Divieionel Reilwey Mensger (P),
Centrel Rellway Jhaneil,

a9, Divisionsl Rellwey hlieneger (M),

Centrel Rellway, |
Jhenel, recesesnssesssREEPONdENts

(By Advoeste Shri P. Methur)
L RDER_

HOI'BLE MRS, MEERS CHHIBBER,UEMBER-J__

By 'thie 0.4, applicents hed cleimed the following

reliefes- gﬁfﬁfﬁﬁ
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"I)thet the Tribunel nmey rgraciously he plessed to
ierue # order or direction to the reepondente to do
the correct pey fixetion of the ennlicente.

{i)iscue ¢ order or direction to the reespondente to
meke the peynent of the helance arreers of the selery
of the epplicents,

iii)iescue & order or direction to the respondents to
pey the epplicentes the selery of the pey scele of

Rs, 425-640 of the period of 29,11.1981 to 20.04.1934,
iv)iescue any oth er order or direction es this Iribunel

ney deem fit end proper in the present circumstrnces
of the cerge,"

o, - It .would be relevent to mention here thet durine the

pendency of the O.4. gpplicent no.2 hed died. ﬁccordingagi
el
hiec wife Snt, Lejje Devi Dixit was brought on record hnke lecel

reprecentetive of epplicent no.2 Lete Shri Redhe Kent Dixit.

3e The short controversy reiced by the zpplicent in thie

cece 1s thet even though they were promoted in the scele of

Rs, 230-560 vide order dated 06,11.1931 &#nd were posted on
'Bed'. However, since there were no poest sveilehle et the

epid Rellwey Stetion in the scele of R, 330-560 epplicente

rede to work on the higher nost of Cehin Ascictoant Sghan kester,
Since there wee no post of Cebin Ascsistent Post lester in the
seele of B, 320-560 ot 'Bad', sccordingly they were mede to
work egainst the poet of Cehin becsistent Stetion Stetion
Meeter in the grede of EA25-640 with effect from 29:1].1981.
bceordingly Mhrey sre entitled to cet thie pey in the pey scele

of F~5.425-540 I"lirht frow 29-11-1981 till 20.04.1934-

4, Reepondent' s counsel on the oﬁierl1end subnitted

thet from 1981 to 1934 whenever epplicentes performed the
dutiee of hicher npoet they were given e officieting ellover-
ces for the enid post., But from 21,04.,1934 esince thev were

promoted or ed-hoe heeis by written order they have elreedy
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heen given the poy in the rerle of Bs,425-640 which aceonrdine

tn them 1e epnerent from order deted 30.12.1997 (Annexure Ch-

Applicente beve not dlepnted the peyment for the period from
21.04.1984 to 15.02.12987 hut they héve crtepgoricelly steted

thet they are 2lso entitled for the seme pey for the period
fron 2901] -1981 fromnm 200044'19844\

5, We hove heerd hoth the counesel £nd peruced #: e

pleedinge £c well,

G, Broedly speelting respondente heve not disputed #ie

2).

freot ﬁ*rt‘rftpr thev were promoted 2e Ceblin Agelstent Stetion

Meester in 10981 there wee no post esveileble in the seld serle
et 'Bed' Reillwey Stetion. Accordingly they were made to
officiete on the hicher posts Te dispute 1s,while responde

beve steted thet thev '2d peild the officiatine 2llovwences to

nte

the ennlicernts durirne the e2id neriod wMHile the erme ie denied

hy the applicente, There 1s nothing on record to sngrest
whether 2ny officiating elliowences were infect peid to the
enplicents durine the period 29.11.1981 to 20.04.1984 in the
ecele of B5,425-640 thoush there ies 2an averment mede by the
respondents to thet effect, Thile averment 1s denled by the
epplicentes in their RA., In the ebeence of £ny documentery
proof it will not he poeeible for us to give any positive

direction in this care, epecielly wheye respondents heve

etrted crtecoricelly thet they heve elresdy peid the officie-

tine ellowences to hoth the spplicente during the aforeserid

period.

74 In view of the fret pe expleined ebove,we think ends

of juetice wonld bhe met if thie cose iec remitted heeck to the
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suthority neomely Divisionsl Reilwey Meneger, Centrzl Reilwey
Jhensi , DRE (P) to verify the position snd to give in wziting
to the #nplicentes including the legel representetives 2e to

wvhiet smount hee heen peid to the epplicente on zccount of
officieting ellowences for the period;::nz‘g.ll.l%l to 20,4.84
rnd by which mode, in cese the officietine 2llowences ere
foupd to b eve been elreedy glven to the epplicents., But in
ceee he finde thet no csuch rllowencers heve heen peid to the
enplicente for the period from 29,11.1981 to 20,04.1934 £nd
thev hed Infeet dischersged the dntles in the hicsher scele nf
Fs495-640 then they shell he entitled to the weagees of the ceid
poct. Recspondentes no.2 is directed to pece & reessoned or
deeline with thies &spect perticulerly in cece Eny r}rv-.sen{ pre
to he mede to the spplicrnte,the s2me shell he prid to them
within 2 nerind nf four monthe from the dete of receipt of ¢

enpy of thie order.

-

8. With the ghove directions this 0.6, 1is dlicsposed off

with no order £s to coste,

D\

Begber-J Kenher=A

/Beel en/




